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shri Raj Tilak Saini, so. FPatitioner,
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Union of Indisz & Org, ees  Pespondents,
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THE HOMTBLE MR, 3,8, ADIGE, MEMBER{A)’
For the Fetitione 2T, ceo Naone,
For the R Respondert s, ces ahri B,.K, Rggarual,

SUDCEMENT (ORALD

R I D P e ST RCC I
(By Hon’b%e Mr, Justice V.35, Malimath,
Chai nJg

None appea s for .the petitiorer, As this is a very oldg

metter, we consider it proper tu peruse the records, hear the
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he respondents and dispose of the case on
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Z, The petitioner this Tribunal for 2 dirsction
to reinstate the workman From the dete of the asccident with full
back wages and centinue in serviee and

injury ceused to him 8% also For a direction te continue the

at thelr expanse until ha is declared medicaslly rit,
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treatmen y
In view of the offer & mede by the respondents to taskae the
petitioner back in service and heresfter to get him medicelly

examined if he has to be given light duty, nothing is requir ed

te Bz examined sc far ss the claim of the petitiorer for reinsta

is concernesd, Thzt is uhat has bean made clear in the order of t
) 1 dateg 11,7,1988, It is specifically statsd that what n
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petitioner did net svail of the cpportunity cof fered to him as he
failed to report to duty at Kurukshetra, It is further pointed cut
that the gusstion of considering his cese for giving him light cuty
did not srise as it wes conditional » on the petiticner reporting to
duty at Kurukshetra,
3. S50 far as the compensation is concerned, In the reply a y
positivae ststement is made to the affact that thz same has since Dszen
. A S . R . "o .
paid, 1in paTtagrsph (iii,; of the reply, it is stated that thasy hsve
proceeded to zct on the medical certificaete of fitness on the basis -
of uhich he was taken to duty on 12,7,1984, It was further pointed
out thet he uass paid compensaticn for 211 days from 14,12,99B3 to
11.7.1884 smounting to Rs,1387/- for the pericd during which he could
e T
not merform duties on eccount of the injuries systained by him, The
due ‘
compensation amount /to the petitioner having since bean pald, no
rurther examime tion of the claim of the petitioner is warranted,
Hence, this pstition fsils end is dismis sed, WNo costs,
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